BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
O.A. NO. 20 of 2025

IN THE MATTER OF:

Suo Moto ...Applicant(s)

-VS-

Telangana State Pollution Control Board,

Through its Member Secretary,

Telangana and Ors. ...Respondent(s)

REPORT FILED ON BEHALF OF 4t RESPONDENT

S.NO INDEX PG NO
1. R-4 Report 1-4
2. Annexure-I Letter dated: 24.03.2025 5-8
3. Annexure-II Prohibitory order dated: 20.11.2024 9-10
4. Annexure-III Show cause Notice 11-13
S. Annexure-IV Revoking of prohibitory order Letter 14
dated:18-02-2025
6. Annexure-V confirmation of receipt of 29
compensation
7. AURORE pvt.Ltd. letter dated: 29.11.2024 30
Place: Chennai W
Date: 09.07.2025 Mrs. H. Yasmeen Alj,

Standing counsel for 4th Respondent



REPORT OF THE DISTRICT COLLECTOR,MEDCHAL_MALKAJGIRI
DISTRICT (R4) Dated:09.07.2025 ORIGINAL APPLICATION NO.20 OF 2025

(S2)
86868685

It is kindly submitted that the District Collector, Hyderabad District has
forwarded the orders of Hon’ble National Green Tribunal stating that a news
item was published in “Times of India” relating to a flash fire triggered by a
reactor blast at a pharmaceutical company in Hyderabad, resulting in the death
of one man and injuries caused to three others. It is further stated that the
news item does not indicate any steps taken for the payment of compensation
to the victims of the accident.

In this regard it is submitted that:

The Inspector of Factories-lI, Medchal-Malkajgiri District was requested
to enquire into the matter and to comply the orders of the Hon’ble National
Green Tribunal in OA No.1341/2024, Dt.28.11.2024 and process the
report/affidavit for the approval of the District Collector, Medchal Malkajgiri

District to avoid legal complications.

Accordingly, the findings/report of the Deputy Chief Inspector of
Factories, Medchal-Malkajgiri District are as follows:

1) The Deputy Chief Inspector of Factories, Medchal-Malkajgiri District has
submitted a report stating that the Hon’ble NGT, Principal Bench, New Delhi
suo motu registered the case as O.A No. 1341 of 2024 (PB) based on the
news item published in Times of India dated 21.11.2024 titled “one dead 3
injured in reactor blast at Pharma company in Hyderabad” which has been
transferred to Hon'ble NGT, Chennai and re-numbered as O.A No. 20 of 2025
(S2).

2) Further it is submitted that the issue is relating to the accident occurred
at M/s. Aurore Pharmaceuticals Private Ltd., Unit - I (Formerly M/s Mylan
Laboratories Ltd., Unit - III), Plot No. 35, 36, 38 to 40, 49 to 51, Phase-
IV,IDA, Jeedimetla, Quthubullapur (M), Medchal-Malkajgiri District in which
2 persons are dead and another 2 persons were injured in the accident
occurred on 20.11.2024.

3) The Honble NGT, New Delhi has heard the matter on 28.11.2024 and
transferred the case to the Hon’ble NGT, Southern Bench, Chennai and the
same is re-numbere as OA No. 20 of 2025 and posted the matter for hearing
on 01.04.2025.

4) Further it is submitted that the Aurore Pharmaceuticals Private Limited is a
registered 2m(i) factory with registration number:62803 working with 8822

HP and by employing maximum 1000 workers. They manufacture Bulk Drug



S)
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intermediates. Sri.S. Ravi Shanker Reddy is the occupier and Sri. C. Jayapal

is the manager of the factory.

On 20-11-2024 at about 10.15 AM a major accident took place in M/s
Aurore Pharmaceuticals Private Ltd, Unit - I, Plot No. 38,39,50 & 51, Phase
IV-Medchal - 500055. On the same day the he has visited M/s. Aurore
Pharmaceuticals Private Ltd and enquired into the accident and issued
prohibitory orders to stop the entire operations in the premises. In the said
accident two workers namely Sri.B. Anil kumar, casual worker died on the
same day and Sri M Balaram, casual worker died on 23-11-2024 while
undergoing treatment in Wellness hospital, Ameerpet. The other two workers
namely Sri V. Gopi Chand, Sr Chemist was discharged on 06-01-2025 from
Appollo DRDO hospital and Sri V. Srinivas Reddy, casual worker was
discharged on 13-12-2024 from Yashoda Hospital, Secunderabad.

On 21-11-2024 the Management gave a detailed reply to prohibitory orders
and requested for lifting of prohibitory orders for all the blocks, other than
pharma block. The Director of Factories called for remarks of Deputy Chief
Inspecior of Factories. On the reply of management on dt: 27-11-2024, he
has submitted detailed remarks to Director of Factories, Telanagana, citing
the reasons for lifting of Prohibitory orders partially. On the instructions of
Director of Factories, Telangana, Hyderabad, he has issued revised
Prohibitory orders on 29-11-2024 revoking Prohibitory orders for all

manufacturing blocks except manufacturing block-IVm BAY 1, Pharma area.

7) On 0¢-12-2024 the Director of Factories, Telangana, Hyderabad orally

instructed him to visit M/s. Aurore Pharmaceuticals Private Ltd and verify
compliance. Accordingly, he has visited on 10-12-2024 and verified
compliance and report was submitted to Director of Factories, Telangana,
Hyderebad on 13-12-2024.

8) On 31-12-2024, the Management gave a detailed reply along with

documentary proof and requested for revocation of Prohibitory orders dated
29-11-2024. Again, he has visited M/s. Aurore Pharmaceuticals Private Ltd
on 07-01-2025 and verified compliance. The following are the compliance

status points.

1. Provided static discharge wrist bands to all workers in solvent
cleaning up/operation areas to discharge static electricity.

2. Provided SS bins, SS mugs and safety shoes to discharge static
clectricity.

3. Provided closed loop line system to the reactors through receivers,
climinating open handling of equipment during cleaning operations.

4. [Earth rods, SS flexible hose pipes are being used.

5. LEL detector system installed to get an alarm on accumulation of

solvent vapour.



6. Installed once through air handling system to easily remove any
solvent vapour accumulation during solvent handling activities.

7. Spray balls (2 No’s) are installed inside for each clean room reactor for
closed and easy cleaning and to avoid manual opening during
operations.

8. Installed pressurized fire modulars for automatic fire suppressions on
the top of the reactor manhole for easy fire control.

9. Provided heat resistant face shields, heat resistant suits/ air suits
and hand gloves in each block. (Fire retardant suit with breathing
airline supply provided)

10. Safety training and behavior based safety training program for
employers conducted.

11. Installation of online VOC meter with dual alarm (inside and outside)
provided.

12.Provided rotameter for nitrogen line.

13.Hammers provided inside the emergency exit door and also outside
for usage in case of emergency.

14.Two pin supplied breathing airline system provided.

15. Manpower limit mentioned outside each pharma room.

9) Apart from complying the contraventions pointed out in the Show cause
notice the Management has paid Rs.41,00,000/- (Rs. Forty one Lakhs) to
family of deceased Sri.B.Anil Kumar, a casual worker and Rs. 45,00,000 /-
(Rs. Forty Five Lakhs) paid to family of deceased Sri.M.Balaram, casual
worker as compensation.

10) The Management have paid medical expenses of Sri V. Srinivas Reddy,
injured casual worker Rs.22,70,000/- (Rs. Twenty-Two Lakhs Seventy
Thousand) who got discharged from Yashoda Hospital, Secunderabad on
13-12-2024 and also paying salary to Sri.V.Srinivas Reddy from the date of

accident to this date.

11) The Management have paid medical expenses of Sri V. Gopi Chand, injured
Sr. Chemist, Rs. 60,48,000/- (Rs. Sixty Lakhs Forty-Eight Thousand) who
was discharged from Appollo DRDO hospital on 06-01-2025 and also
paying salary to Sri V. Gopi Chand from the date of Accident to this date.

12) The Management has also submitted safety and fitness certificate issued by
48 Safety Association, an independent safety expert agency on 30-01-2025.

The same has been once again verified by him on 31-01-2025.

13) The Director of Factories, Telangana, Hyderabad Revoked Prohibitory orders
with the conditions that “Manual handling of solvents for washing shall not
be done for all reactors” based on the compliance submitted by

management and as recommended by the Deputy Chief Inspector of



Factories, Medchal Malkajgiri — I and he also submitted that a case has
been filed in the Hon’ble VII Metropolitan Magistrate Court, Cyberabad of
Medchal on 20/02/2025 after duly taking permissions from the Director of
Factories, Telangana, Hyderabad.

Report of the Deputy Chief Inspector of Factories, Medchal-Malkajgiri

District is submitted herewith for favour of information.

Date:09.07.2025 District Collector

Place: IDOC Complex Building edchal-Malkajgiri District
Medchal-Malkajgiri District.
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From | To

Sri M. Manohar Reddy, o The District Collector,
Deputy Chief Inspector of Factories, {[ 5@ Medchal-Malkajgiri,
Medchal-Malkajgiri-I i

Dated.

;
Lr. No. A/ 206/,—’20 4

Respected Sir,

Sub: Telangana Factories Dep

New Delhi taken up suo motu based on the it iteph in Times of India
dated 21.11.2024) in connection with the Fire accident occurred at
M/s. Aurore Pharmaceuticals Private Ltd., Unit - I (Formerly M/s
Mylan Laboratories Ltd., Unit - III), Plot No. 35, 36, 38 to 40, 49 to 51,
Phase-1V, IDA, Jeedimetla, Quthubullapur (M), Medchal-Malkajgiri
District- Report - Submitted - Reg.

Ref: 1. Fire accident occurred in the industry on 20.11.2024.
2. Prohibitory orders vide Lr. No. A/206/2024, Dated 20-11-2024 of the
Deputy Chief Inspector of Factories, Medchal- Malkajgiri-I
O 3. Show Cause notice vide Lr. No. A/206/2024, Dated 21-11-2024 of
’ l/ the Deputy Chief Inspector of Factories, Medchal- Malkajgiri-L.
4. Lr.No.MAH/31/2025. Dated 18-02-2025 of the Director of Factories,
Telangana, Hyderabad. :

*kkkk
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o
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P It is to submit that the Hon'ble NGT, Principal Bench, New Delhi has suo motu

C/ registered the case as O.A No. 1341 of 2024 (PB) based on the news item published in
the Times of India dated 21.11.2024 titled “one dead 3 injured in reactor blast at
pharma company in Hyderabad” which has been transferred to Hon'ble NGT,
Chennai and re numbered as O.A No. 20 of 2025 (SZ).

\\ In this regard, it is to submit that the issue is relating to the accident occurred
at M/s. Aurore Pharmaceuticals Private Ltd., Unit - I (Formerly M/s Mylan
Laboratories Ltd., Unit - III), Plot No. 35, 36, 38 to 40, 49 to 51, Phase-IV, IDA,

\Q Jeedimetla, Quthubullapur (M), Medchal-Malkajgiri District in which 2 persons dead

/ / and another 2 persons injured in the accident occurred on 20.11.2024.

Y
\)\ The Hon’ble NGT, New Delhi has heard the matter on 28.11.2024 and passed

\0\\ the following order:

C “This original application is registered suo motu on the basis of the news item titled
\' one dead 3 injured in reactor blast at pharma company in Hyderabad appearing in

Ma "Times of India" dated 21.11.2024.



The news item relates to a flash fire triggered by a reactor blast at a
pharmaceutical company in Hyderabad, resulting in the death of one man and injuries
caused to three others. As per the article, the incident occurred while the four workers
were repairing the reactor.

The news item does not indicate that any steps have been taken for payment of
compensation to the victims of the accident. The Tribunal in M.A No. 46/2022 in
Original Application No. 05/2022 In re: News item published in The Indian Express
dated 07.01.2022 titled "Gujarat: At least 06 dead, 20 sick after gas leak at industrial
area in Surat" in a similar case of gas leak while awarding the compensation to family
members of the victims had held as under:-

"The heirs of the deceased are entitled to compensation atleast @ %20 lakhs in

respect of each death and @ %10 lakhs to each of those who fell sick on principle

of restitution laid down inter alia in Sarla Verma (2009) 6 SCC 121 and Uphaar

(2011) 14 SCC 481..,....,.: -

..........

District Magistrate.

.......... Since the matter falls within the jurisdiction of Southern Zonal Bench
of the Tribunal, therefore, the OA is transferred to the Southern Zonal Bench,
Chennai for appropriate further action. Let the original record of the OA be
transferred to Southern Zonal Bench, Chennai.”

The Hon’ble NGT, Southern Bench, Chennai has renumbered the case as OA No. 20
of 2025 and posted the matter for hearing on 01.04.2025.

In this regard, the following status is submitted:

I Submitted that Aurore Pharmaceuticals Private Limited is a registered 2m(i)
factory, Registration Number:62803 working with 8822 HP and by employing max
1000 workers. They manufacture Bulk Drug Intermediates. SriS. Ravi Shanker Reddy
is the occupier and Sri C. Jayapal is the manager of the factory.

On 20-11-2024 at about 10.15 AM a major accident took place in
M/s. Aurore Pharmaceuticals Private Ltd, Unit - I, Plot No. 38,39,50 & 51, Phase IV-
Jeedimetla, Qutubullapur, Medchal - 500055. On the same day I have visited M/s.
Aurore Pharmaceuticals Private Ltd and enquired into the accident and issued
prohibitory orders to stop the entire operations in the premises. In the said accident
two workers namely Sri B. Anil kumar, casual worker died on the same day and Sri
M.Balaram, casual worker died on 23-11-2024 while undergoing treatment in Wellness
hospital, Ameerpet. The other two workers namely Sri V. Gopi Chand, Sr Chemist
was discharged on 06-01-2025 from Appollo DRDO hospital and Sri V. Srinivas
Reddy, casual worker was discharged on 13-12-2024 from Yashoda Hospital,
Secundrebad.

On 21-11-2024 the Management gave a detailed reply to prohibitory orders and
requested for lifting of Prohibitory orders for all the blocks, other than pharma block.
The Director of Factories called for remarks of Deputy Chief Inspector of Factories. on
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the reply of management on 27-11-2024, I have submitted detailed remarks to Director
of Factories, Telangana, citing the reasons for lifting of Prohibitory orders partially.
On the instructions of Director of Factories, Telangana, Hyderabad. I have issued
revised Prohibitory orders on 29-11-2024 revoking Prohibitory orders for all
manufacturing blocks except manufacturing block-IV, BAY 1, Pharma area.

On 09-12-2024 the Director of Factories, Telangana, Hyderabad orally
instructed me to visit M/s. Aurore Pharmaceuticals Private Ltd and verify
compliance. Accordingly, I have visited on 10-12-2024 and verified compliance and
report was submitted to Director of Factories, Telangana, Hyderabad on 13-12-2024.

On 31-12-2024, the Management gave a detailed reply along with documentary
proof and requested for revocation of Prohibitory orders dated 29-11-2024. Again, I
have visited M/s. Aurore Pharmaceuticals Private Ltd on 07-01-2025 and verified
compliance The following is the compliance status.

1. Provided static discharge wrist bands to all workers in solvent cleaning
up/operation areas to discharge static electricity.

2. Provided SS bins, SS mugs and safety shoes to discharge static electricity.

3. Provided closed loop line system to the reactors through receivers,
eliminating open handling of equipment during cleaning operations.

4. Earth rods, SS flexible hose pipes are being used.

5. LEL detector system installed to get an alarm on accumulation of solvent
vapour.

6. Installed once through air handling system to easily remove any solvent
vapour accumulation during solvent handling activities.

7. Spray balls (2 No's) are installed inside for each clean room reactor for
closed and easy cleaning and to avoid manual opening during operations.

8. Installed pressurized fire modulars for Automatic fire suppressions on the
top of the reactor manhole for easy fire control.

9. Provided heat resistant face shields, heat resistant suits/ Air suits and hand
gloves in each block. (Fire retardant suit with breathing airline supplye
provided)

10. Safety Training and Behavior based safety training program for employers
conducted.

11. Installation of online VOC meter with dual alarm (inside and outside)
provided.

12. Provided rotameter for nitrogen line.

13. Hammers provided inside the emergency exit door and also outside for
usage in case of emergency.

14. Two pin supplied breathing airline system provided.

15. Manpower limit mentioned outside each pharma room.

Apart from complying the contraventions pointed out in the Show cause notice
the Management have paid Rs. 41,00,000/- (Rs. Forty one Lakhs) to family of deceased
Sri B. Anil kumar, a casual worker and Rs. 45,00,000 /- (Rs. Forty Five Lakhs) has paid
to family of deceased Sri M. Balaram, casual worker as compensation.

The Management have paid medical expenses of Sri V. Srinivas Reddy, injured
casual worker amounting to Rs. 22,70,000/- (Rs. Twenty-Two Lakhs Seventy
Thousand) who got discharged from Yashoda Hospital, Secunderabad on 13-12-2024
and also paying salary to Sri V. Srinivas Reddy from the date of Accident to this date.



The Management have paid medical expenses of Sri V. Gopi Chand, injured St a
Chemist, amounting to Rs. 60,48,000/- (Rs. Sixty Lakhs Forty-Eight Thousand) who
was discharged from Appollo DRDO hospital on 06-01-2025 and also paying salary to
Sri V. Gopi Chand from the date of Accident to this date.

The Management have also submitted safety and fitness certificate issued by
4S Safety Association, an independent Safety Expert Agency on 30-01-2025. The same
has been once again verified by me on 31-01-2025.

The Director of Factories, Telangana, Hyderabad Revoked Prohibitory Orders
with vide ref 4th cited the conditions that “Manual handling of solvents for washing
shall not be done for all reactors” based on the compliance submitted by management
and as recommended by the Deputy Chief Inspector of Factories, Medchal Malkajgiri-
L

I also submit that a case has been filed in the hon’ble VII Metropolitan
Magistrate Court, Cyberabad of Medchal on 20/02/2025 after duly taking

permissions from the Director of Factories, Telangana, Hyderabad.

This for your information and further action sir,

Yours Faithfully

Deputy Chief Inspectoermf/:\;\ths

Medchal-Malkajgiri-1
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GOVERNMENT OF TELANGNA
FACTORIES DEPARTMENT
From. To.
Sri M.Manohar Reddy Sri Sareddy Ravi Sankar Reddy,
Deputy Chief Inspector of Factories Occupier
Medchal Malkajgiri - | Sri C.Jayapal
D.No0.10-1-200, Mahaveer Marg Manager
A.C.Guards M/s. Aurore Pharmaceuticals Private
Hyderabad - 500004 Limited
Unit - |, Plot No. 38, 39, 50 & 51
Phase IV- Jeedimetla, Qutubullapur
Medchal — 500055.
No. A/206/2024 Dated: 20.11. 2024
PROHIBITORY ORDER
Sir,

Sub: Factories Act, 1948 and Telangana Factories Rules, 1950 - Prohibitory
Orders — One fatal Accident and three serious accidents occurred on
20.11.2024 in M/s. MIs. Aurore Pharmaceuticals Private Ltd, Unit -1,
Plot No. 38, 39, 50 & 51, Phase V- Jeedimetla, Qutubullapur, Medchal
- 500055 - Imminent danger to Safety and Health of workers -
Prohibitory orders - Issued — Regarding.

Ref: - 1. Phone call from the management at 1.20 P.M. on 20-11-2024.
2. Instruction of the Director of Factories, Telangana, Hyderabad.

* %k %

Section 4b(2) of the Factories Act, 1948 and Rules made thereunder: -

On 20-11-2024 at about 10.15 a.m., a fatal accident and three serious
accidents occurred in your factory at the SS Reactor No. 441 in Clean room
(Pharma room) of manufacturing block IV due to flash fire while rinsing the
reactor with mixture of Methanol and water, in which four workers received burn
injuries out of which one worker died. The following workers injured and admitted
in Yashoda Hospital, Secunderabad.

Sri B.Anil Kumar, Casual worker - Died
Sri V.Gopi Chand, Chemist - Admitted in hospital
Sri M.Balaram, Casual worker - Admitted in hospital

Sri V.Srinivas Reddy, Casual worker Admitted in hospital
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On verification, it is found that carrying on the operations and processes in the
factory premises is a potential risk to human life and there is an imminent
danger to lives of workers employed therein and hence further use of all reactors
and other equipments in all the production blocks is hereby prohibited with
immediate effect until

a standard operating procedure for safe cleaning and rinsing of all the reactors
before preparing for the batch process is developed and a certificate issued by an
independent safety expert agency stating that the factory is safe to run is submitted
to this Department. '

The above Prohibitory Orders shall be in force until they are revoked.

Yours faithfully
A
T asdine g
(M. MANOHAR REDDY) | vy
”L.‘,

Deputy Chief Inspector of Factories
Medchal Malkajgiri — |
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:" , Reod Paet wi
— Bv Regd.Post with ACK
‘ Government of Telangana
Factories Department
From To
Sri M.Manohar Reddy ' Sri S.Ravi Sankar Reddy
Deputy Chief Inspector of Factories, S/o Sri §.C.M.Reddy
Medchal Malkajgiri —- I Age : 47 Years, Occupier
D. No. 10-1-200, A.C.Guards Sri C.Jayapal
Mahaveer Marg S/o Late Sri Chandrasekharan Pillai
Hyderabad — 500 004. Age : 58 years, Manager
M/s. Aurore Pharmaceuticals Private Limited - Unit [,
Phase-IV, Jeedimetla, Medchal Malkajgiri
DEPUTY CHIEF INSPECTOR OF FACTORIES: MEDCHAL MALKAJGIRI - 1
SHOW CAUSE NOTICE
S. C. N. No. A/206/2024 Dated: 21.11.2024
Sir,

Sub: - Factories Act, 1948 and Telangana State Factories Rules, 1950 - Non-Compliance
of M/s. Aurore Pharmaceuticals Private Limited - Unit I, Phase-1V, Jecedimetla,
Medchal Malkajgiri - Show Cause Notice — [ssued.

Frvraek

Please show causc in writing within a week of receipt of this notice. why prosecution
should not be taken up against you for non-compliance of the provisions of the above Act and

Rules, as detailed in the Inspection Order cited above.

Deputy Chief Inspector of E 1eS
Medchal Malkajgiri =1 24 ) ,)} 2y
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';_OFFICE OF THE DY. CHIEF INSPECTOR OF FACTORIES, MEDCHAL MALKAJGIRI - |

1.0. No. A/62803/2024 Dated: 21.11.2024
INSPECTION ORDER OR NOTICE
FACTORIES ACT, 1948 AND T. S. FACTORIES RULES, 1950
AND THE GOVERNMENT NOTIFICATION ISSUED THEREON

Sir,

Upon a recent Inspection of your factory on 20.11.2024 at 02:15 P.M. and on 21-11-2024
at 11.00 A.M. by me it was found to the extent indicated below that certain provisions of the Act and

Rules were not being carried out.

The Orders below are issued or repeated from previous orders without prejudice to any

action that this Office may take non-compliance with the provisions of the Act and Rules made there

under.
Yours faithfully
(M.Manohar Reddy) “~4 ‘,,’\ -
Deputy Chief Inspector of Factories
Medchal Malkajgiri — |
To
Sri S.Ravi Sankar Reddy
S/o Sri S.C.M.Reddy
Age : 47 Years, Occupier
Sri C.Jayapal

S/o Late Sri Chandrasekharan Pillai

Age : 58 years, Manager

M/s. Aurore Pharmaceuticals Private Limited - Unit L,
Phase-1V, Jeedimetla, Medchal Malkajgiri



e
1. Section 87 and Rule 95 Section XV Part Il Para (5) (9) (11) Part 111 Para (2) read with Sec 41 Rule

61 N and 61 F (3) read with Sec. 7 - A(2)

Failed to ensur: to usage of wrist bands by the workers engaged for cleaning the reactor.

b. Failed to provide earthing to SS Mug and earth rod to HDPE carboy while cleaning the reactor.

o

Failed to prevent accumulation of solvent vapors and static charge while cleaning the reactor with
methanol solvent.

Failed to ensur: the usage of heat resistant face shields. heat resistant suits and heat resistant hand
gloves by the workers while cleaning the reactor with methanol solvent.

Allowed the pe sons not connected with the cleaning operation of reactor inside the clean room.

Consequently, on 20-11-2024 at about 10.20 A.M. while Sri V.Gopichand, S/o Sri Venkat Reddy.
Age 30 years, Chemist, Sri M.Balaram, S/o Late M. Thirupati Naidu, Age: 51 years, Contract
helper, Sri V.srinivas Reddy, S/o0 Sri Lachi Reddy, Age: 46 years, Contract helper and
Sri B.Anil Kunar, S/0 Sri Ananthagiri, Age: 44 years, Contract helper while cleaning the reactor
RE 441, 2 KL capacity in MB [V block by spraying Methanol and by opening manhole cover of
reactor using stcel mug without earthing. A flash fire occurred due to accumulation of static charge
and all the four workers working in clean room received burn injuries. Immediately, after the first
aid shifted to Y:ishoda Hospital, Secunderabad. One worker, namely Sri B.Anil Kumar died on the
way to hospital. Sri V.Gopi Chand and Sri M.Balaram are shifted to Wellness hospital, Ameerpet,
Hyderabad and :ire undergoing treatment. Sri V.Srinivas Reddy is undergoing treatment at Yashoda
hospital, Secunc rabad only.

This is irregular.
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GOVERNMENT OF TELANGANA
FACTORIES DEPARTMENT e

- From To
Sri. B. Rajagopala Rao, B.Tech (Chem) Mr S. Ravi Shankar Red
Director of Factories, Occupier, S
Telangana, - M/s Aurore Pharmaceuticals , ™. .. . ;=¥
3" Floor, 304-Block, Private Limited, Unit 1, Plot No.38,39
Maithrivihar, Commercial Complex, 50 & 51, Phase IV -Jeedimetla Qutubullapur
Ameerpet Beside Aditya Trade Centre, Medchal- 500 055,

(Passport Office), Hyderabad -500 038

Lr.No.MAH/31/2025, Dated: 18-02-2025
/

Sir, . u/\/;
Sub: - MAH —Factories Act 1948 land Telangana Factories Rules 1950 —
Fire accident occurred on 28.11.2024 in Aurore Pharmaceuticals
Private Limited, Unit 1, Plot No. 38, 39, 50 & 51, Phase IV —Jeedimetla,
Qutubullapur Medchal district, Telangana, Prohibitory Orders issued on

20.11.2024 Revoking of Prohibitory Orders-Reg

Ref: - 1) Lr.No. A/206/2024, Dt. 30.01.2025 From the Deputy Chief Inspector of
Factories, Medchal- Malkajgiri-1,
2) APPLI/EHS/SFT/IF/2024-25 Dec. Dt. 31 December 2024, Aurore
Pharmaceuticals Private Limited,

o dede e ke

With the reference to the above, you are informed that the Prohibitory Orders
issued by the Deputy Chief Inspector of Factories, Medchal- Malkajgiri-l  to the
above said factory is REVOKED subject to the conditions that manual handling
of solvents for washing shall not be done for all reactors based on the
compliance submitted by you and as recommended by the Deputy Chief Inspector of

/

Factories, Medchal-Malkajgiri-I. .

Copy to:-

‘/. The Deputy Chief Inspector of Factories, Medchal-Malkajgiri-|
2. The Inspector of Factories, Medchal-Malkajgiri-lll for information.
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00T ATET TELANGANA

Tran Id: 241120200718389366 § SREELAXMI
Date: 20 NOV 2024, 08:11 PM LICENSED STAMP VENDOR
Purchased By: Lic. No. 15-21-11/2017
KOLLE RAMESH - Rea.No. 15-21-044/2023
:  SIoKBHASKARRAO FLAT NO. G1, KANCHANA
“  ROMMDIST RESIDENCY, KAKATIYA
For Whom NAGAR, CHINTAL,
#¢ SELF ** QUTHBULLAPUR MANDAL,
MEDCHAL MALKAIGIRI
DISTRICT, TELANGANA
STATE
k Ph 7780692454
Ref.: Confirmation of receipt of Compensation
- n *

Ref: Demise of Mr. Balaram Majjj (Aadhar No.462899639772) S/o. Majji Tirupathi Naidu, in
ydur manufacturing Plant on 20" November, 2024 at 10.20 am on account of flash fire to _

leading accidental death on 23" November, 2024

!
- I, Sri Devi Majji, W/o. Balaram (Aadhar No:674755223605), hereby confirm the receipt

of Rs.45 Lakhs (Rupees Forty Five Lakhs) towards full and complete compensation
against the demise of my husband Balaram Majji (Aadhar No: 462899639772) S/o. Majji
Tirupathi Naidu, caused on account of flash fire to leading to accidental death.

| ?Urther confirm that myself, my children, my husband’s parents or any other person will not
claim any other or any further compensation on account of this loss either from you or from .

Aurore Pharmaceuticals private limited.

]
- i -
a M 2 B
o Page 1 of 2 :
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Acknowledge receipt of cheques as detailed below :

Cheq.No Date Bank Amount (Rs)

730088 28.11.2024 Yes Bank 10,00,000/- (Rs. Ten Lakhs)
730089 10.12.2024 Yes Bank 10,00,000/- (Rs. Ten Lakhs)
730090 25.12.2024 Yes Bank 10,00,000/- (Rs. Ten Lakhs)
730091 12.01.2025 Yes Bank 10,00,000/- (Rs. Ten Lakhs)
730092 20.01.2025 Yes Bank 5,00,000/- (Rs. Five Lakhs)

In addition to the above received in cash Rs.100,000/- (Rupees One Lakh only) for cremation
and performing final rites of the departed soul.

Yours faithfully,

P’h@?@rﬁ

Sri Devi Majji Witness:
(Aadhar No. 674755223605)

W/o. Late Balaram Majji (Aadhar No0.432899639772) K XZ lewp\g,uwdw‘ pao
A0S

R

Page 2 of 2
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Tran Id: 241120200718389366 S SREELAXMI -~
. Date: 20 NOY 2024, 08:11 PM LICENSED STAMP VENDOR
o e
. nﬁmmm FLAT NO. G!, KANCHANA
Ro DIST RESIDENCY, KAKATIYA
. *» SELF ** QUTHBULLAPUR MANDAL,
! " MEDCHAL MALKAJGIRI
DISTRICT, TELANGANA
STATE
. Ph 7780692454

§ef.: Confirmation of receipt of Compensation

ef: Demise of Mr. B. Anil Kumar (Aadhar No.860953056359) S/o. Ananthagiri, in your
anufacturing Plant on 20" November, 2024 at 10.20 am on account of flash fire to leading

iccldental death.

-

* B. Sunitha, W/o. Anil Kumar (Aadhar No.836240835883), hereby confirm the receipt
of Rs.42 Lakhs (Rupees Forty Two Lakhs) towards full and complete compensation
against the demise of my husband B. Anil Kumar (Aadhar No0.860953056959) S/o.

Ananthagiri, caused on account of flash fire to leading to accidental death.

-

| further confirm that myself, my children, my husband’s parents or any other person will not
glaimn any other or any further compensation on account of this loss either from you or from

Aurore Pharmaceuticals private limited.

b,{ -
o Sxpttha

B ' -

¢ . Page 1 0f 2
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Acknowledge receipt of cheques as detailed below :

Cheq.No Date Bank Amount (Rs)

730082 25.11.2024 Yes Bank 10,00,000/- (Rs. Ten Lakhs)
730083 07.12.2024 Yes Bank 10,00,000/- (Rs. Ten Lakhs)
730087 27.12.2024 Yes Bank 10,00,000/- (Rs. Ten Lakhs)
730085 06.01.2025 Yes Bank 11,00,000/- (Rs. Eleven akhs)

In addition to the above received in cash Rs.100,000/- (Rupees One Lakh only) for cremation
and performing final rites of the departed soul.

Yours faithfully,

B santho

B. Sunitha Witness:
(Aadhar No.836240835883)
W/o. Late B. Anil Kumar (Aadhar No.860953056959) 1.

2.

Page 2 of 2
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20" November 2024

Venugopal Reddy Gudise (Proprietor),
Venkateswara Enterprises,
H.No..33-84, New Shapur Nagar, IDA,
Jeedimetla, Hyderabad ~ 500055.

Dear Sir,

Be: Confirmation of receipt of Compensation
WMHMWO&SQ.S&@)&&MM..LMM
manutamnngpiam_onzoiuuemhgnzozé_mo,.ZQ_am_Qn_ap.munz.ojﬂm{immmmng
to accidental death.

I B Sunitha, w/o Anil Kumar (Aadhar No0:836240835883), hereby confirm receipt of Rs. 42 Lakhs

(Rupees Forty two lakhs), towards full and complete compensation against the demise of my
husband B Anil Kumar (Aadhar No: 860953056959) S/o. Ananthagiri, caused on account of flash

fire to leading to accidental death.

{further confirm that myself, my children, my husband’s parents or any other person will not claim
any other or any further compensation on account of this loss either from you or from Aurore

Pharmaceuticals private limited.

Acknowledge receipt of cheques as detailed below*

Cheq.No Date Bank Amount (Rs)

730082 25112024  Yos Bank 10,00,000/- (Rs Ten Lakhis)
730083 07.12.2024 Yes Bank 10,00,000/- (Rs Ten Lakhs)
730084 27.12.2024  Yes Bank 10,00,000/- ( Rs. Ten Lakhs)
730085 06.01.2025 Yes Bank 11,00,000/- ( Rs. Eleven Lakhs)

In addition to the above received in cash Rs.100,000/- (Rupees One Lakh only) for cremation and

performing final rites of the departed soul. "
Yours faithfully,
B St
B Sunitha,
(Aadhar Né: 836240835883)
W/o Late B Anil Kumar (Aadhar No: 860953056958)

.

I vyou 0\ 024"
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Aurore Pharmaceuticals Private Limited

Corporate Office : Plot # 68,69, 2" Floor, Jubilee Heights,
Beside Shilparamam, Madhapur, Hyderabad, T.S.- 500081.
Ph:+91-40-23113211 Fax:040-23110044

E-mail :info@aurorels.com | Web :www.aurorels.com
CIN :U24239TG2017PTC117032

4 Pharmaceuticals Private leitej)(&

07" January, 2025

To,
The Deputy Chief Inspector of Factories,
Medchal Malkajgiri - I,

D.No. 10-1-200, A.C. Guards,

Mahaveer Marg,

Hyderabad - 500 004.

Subject: Aurore Pharmaceuticals Pvt. Ltd., Unit-1 - Flash Fire Incident Injured Person,
Mr.V. Gopi chand, Senior chemist, discharged from Apollo Hospital, DRDO,
Hyderabad - Reg.

Ref: Order No: A/206/2024, dated: 29.11.2024.
Dear Sir,

With reference to the above subject, we would like to provide an update on the status
of the injured persons Mr. V. Gopi chand, Senior chemist, discharged from Apollo
Hospital, DRDO, Hyderabad.

1. Mr. V. Gopichand (Senior Chemist - Production), who was admitted to Wellness
Hospital, Ameerpet & later shifted to Apollo Hospital, DRDO, Hyderabad, was
discharged on 06th January 2025. The company has fully covered all medical
expenses, amounting to Rs. 60.48 lakhs, incurred during the treatment. And we
have given Rs.50,000/- to him towards the medical expenses at home. & we have
also paying the salaries to Mr. V. Gopichand, Sr. chemist & Mr. V. Srinivas Reddy,
(Contract workmen from Sri Laxmisai Enterprises) from the date of injury.

Thank you,
Yours faithfully,

For M/s. Aurore Pharmaceuticals Pvt. Ltd. - Unit |

2

} Jayapal .
(Factory Manager)

Cvel. ! DASCL\QJ\%L _SL_\;v-v\va\Mj <UMMedl X ‘B\!/g

Factory : Unit -1, Plot No: 35,36,38,39,40,49 to 51, Phase IV, IDA Jeedimetla, Hyderabad - 500 055, Telangana, India.
Tel : +91-40-68150333,23097777,23095555, 23092025 Fax : +91-40-23098572




